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BEFORE THE HON'BLE NATIONAL CREEN TRIBUNAT

EASTERN ZONE BENCH, KOLKATA, WEST BENCAL

FINANCE CENTRE,3RD FLOOR, NEW TOWN

MEMORANDUM OF APPLICATION

lUnder Section 18(1) read with Sections L4, 15 and 17 of the National Green

Tribunal Act,20t0l

Original Application no. af 2025

Between

Pari]at Mullick & Ors.

Applicants

AND

State of West Bengal & Ors.

SYNOPSIS

That adjacent to the house of the applicants the private

running unit and engaged in the process of iron rnoulding, manufacturer of

steels and seiler of iron and steel items n4ric|r all along caused severe noise

pollution from early morning 5 a.m til1 late night at 10 a.m. That being a

manufacturing units all the aforesaid private respondents are causing severe

noise pollution. That due to continuous noise occurring the applicants are



J

unable to live peacefully and unable to stay. It is unfortunate to state that

recently senior citizens of the family of the applicants are suffering from

hearing problems due to irrational noise. The applicants states that there is a

newborn baby about 4 moths o1d in the family who had to be shifted to a

different place due to such trernendous noise and air pollution. That on the

basis of one compliant was lodged by the applicants a proceedings was held

by the West Bengal Pollution Control Board on 24.11".2022 against the

respondent no. 8 when the said respondent vide Memo dated A2.12.2022 was

directed to take adequate noise control measures. But it is unforfunate that

inspite of such direction no effective steps were taken. It is very much

unbearable for which the mental peace at home is shaken. The applicants are

not in a position to stay at.home peacefully and having found no other

alternative the applicants were constrained to submit complaint before the

respondent authorities vide complaint dated 27.12"2024. It is un{ortunate that

inspite of receiving the complaint lodged by the applicants the respondent

authorities remained silent over the matter, when it is matter of record that

Units are functioning grossly violating the laws of the land and not having the

requisite permissions from 'the department and the statutory authorities.

Hence, this application.

l*;i
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BEFORE THE HON'BLE NATIONAL CREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA, WEST BENGAT

FINANCE CENTRE, 3RD FLOOR, I{EW TONTN

MEMCRANDUM OF APPLICATION

lUnder Section 18(1) read with Sections L4, 15 and 17 of the National Green

Tribunal Act,2010I

Original Application no of 2025

Between

Parijat Mullick & Ors.

Applicants
AND

State of West Bengal & Ors.

Respondents

LIST OF DATES

24.11.2022 Pursi:ant to the compliant iodged by the applicants a

proceedinEls r4,as held by the West Bengal Pollution

Control B,.rar:d against the respondent no. 8, r,^",hen the

applicant nrl. 1 appeared on behalf of the

complainants.

Il-espondent no. 8 uras directed to take aclequate noise

control measures by installing acoustic insuiation

panels, use of rubber pacls, shifting of noise producing

* ",!.

,}
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21.12.2424

equipments etc, so that the people living in the

neighbourhood may not suffer due to it's activities in

arry way whatsoever.

That due to massivelexcessive noise and pollution

from the units of the private respondents which

unreasonably interferes with the peace, comfort of the

applicants, the applicants having found no other

alternative were constrained to submit compiaint

before the respondent authorities being the

respondent nos. 1, ta 6 inter-aiia stating therein all the

facts.

: F{ence, this application.
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EHFO'{E TF{fi H*H,BLE NATTOHAT GKEEhI TRX*UT\IAL

EASTEHN Z{}=il3E HENCH, KOIKATA, ltrEST BENGAL

FINANCE CENTRE, 31r] FL{}*& IqElif T*$rh;

MEMORAhTDUM OF APPLICATION

[Under Secticn 18{1} read with Seetions 14,15 and 17 of the National Greer:

Tribunal Act,20tSI

Original Application nrl. of 2025

Between

1,. Parijat Muilich san c{ Fradip Mu}lich aged about 42yea*, residing at

2371}., Manicktala Main Road, F.G Kankurgachi, Kolkata- 7SS0I4.

2. Rupen fulullich son *f Late ]ayanta Kumar l$ullich residing at

237A118, Manicktala Main ldoad, P-O- Kankr.rrgachi, Kolkata* 700fiS4.

3. Pradip Mullick, son of Late Radhanath Mullick, aged ab*ut 71 years,

residing atL3VlA, Manicktala Main Road, P.O- Kankrrgachi, Kolkata- 700054.

4. Ranjit Muilick, son ol Late Radhanath Mullick, aged about 35 years,

residing at 237 I A, Manicktala Main Road, P.G Kankurgachi, K*lkata- 7000H.

5. Indira Mutlick tife of Late Netai Chand lvlultrick, aged about 77 yearc,

residing at?371A, Manicktala Main Road, P"O- Ka:rkurgachi,

,F#
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{:. l}riii.. gi1t,',ar hl-iiii<:k, s(}l1 {.it lr;rtl i{.,iiil:;.:i'i.rf.!-, l,lilLlick- ;ft'r,i r;.lrorit l'i

!,{:ritiS. r*::-.ii1ing ,rt ]i7A, I,l"i;rii:Lial,i \'i;ri:'i {i,:.i,-'l-, }-'.i'i- F,nrlkLii!,1}i }'ri, Kllk.:i.r

TiiiiiiS+.

7. K.rL-.irLi h"[rriilci.;, u.ii'r,' lf l.;rii: l.ii,a:il,,r ,.iiJrr;ri: ].'iirilirk. irijr;i abrrL; I ril

-r/r:,rir-i, r-rsiilirig.rl li7,'Ai'1il, lrf.:niii,i.:i.r lir::l:; Iii-';,,-i, X].i]- ilal:kl;rgar.-iti.

(r,,1krta- 7fiilii5-1.

.. ,'\ir;:Iil;:rlr..

liidi;

AAJ.hon*t c \-l-i-
I lll+ 1t;:fu] of i{rlsl iiL:rrg;ri, ii:tl}t-ti'iiir'-,r';ij ,!:r,.,ii:,ili ihr }t=*=*a*,rr \tr, l1i .t' l!.

I)*p.11111''"rit ilf 1l::r,'irfrrl.f1-!t]r.ri, 5'' i'ii.,*1, 1*r;irri,,.iri1 ir,,iri ilh;1r,,,;i;1. tJlttk"- i iri- ll.

:ijjl i. .ti.ij, i-..:ii-i;i- ill, i:.t:s;ri.r " .ri iilii.lir f .i::,.ii: i.' hcser.;!,iLl,g.i, ;i-

-:.. l*ir*' {. J':i,ti Ss,.:lr'i,fi, il1'r'1. r,i !rrr1,.:i 'r,'.,'1-.,.'-.i, "\,::!-:i.:l:::.t", i:15 t.li-.il

L"ii,:!ir'rji:,.: ii,, r"tcl, i i{.)i^,-r:ni}- ii i i,i-]. i l."r"ii.ri
"''cEat!gg.!bg1]€31@i-Li!jn

a.),

5t.t-rr,:l,,ti'r'. 1"":rif,t.':1r ili-i;rl^."rli. lLl,1i. i]lrr'k- 1 ,\. Lit,r iir:"- Ili. iiidl:;int::g.,rr.

X rr I l"at.i- ji )tl i i-it ', L;t i.r i i

+. J'l"rll Lit.:iitl,.-1-." \1't't t ijr:r"i:l.il Ij,r;rrj, l-';:i-ii:r''ir

l-1h,,'l'"r'air, 1{lA. iiil,,k- I i'i, :i+.'lti-ri }il l1!i.trr l.r"

chr mn.n bpcb-r.v Lr@bangl a. gor,.in

:i l'i"r,- l-.-i 1i1;;1:l-..qiilt'!{rt i.rj'

Ki.,1k;it.r- Tiiiitli::. i ;"r:;i1 iij *
i
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6. The (Jfficer-in-Charge, Narkeldanga Police Station, 617, Dr. M.N.

Chatterjee Sarani, Kc-rlkata- 701)t)09. Email id-

i r : a :: . i

:1r.1 j.:,i,|,:.llr.;tii,t':.!,1:fi,rt.;1.r1ifii111,1.i11,1-:-r.1,.'-i.,ri

7. Amiya Sales & Industries, represented through it's proprietor S.N

Ghatak, having place of business at237A, Satin Sen Sarani, P.O- Kankurgachi,

P.S- Narkeldanga, Kolkata- 700A54.

8. Shivangana Steels, represented through it's proprietor Phool Chand

Jaiswal, having place of business at 237lAl1B, Satin Sen Sarani, P.O-

Kankurgachi, P.S- Narkeldanga, Kolkat a- 7 0A054.

9. C. L. Sharv, l-rarring place of business at 237A, Satin Sen Sarani, P.O-

Kankurgachi, P.S- Narkeldanga, Kolkata- 7110054"

. Re_sponder-rts

MOST RESPECTFULLY SHEWETH :

1. The applicants are Bontrfide and ;rre lalv abidii"rg citizens of India ancl

permanently residing at the address as stated in the carise titie.

2. 'Ihat the address of the respondents are stated above for the purpose of

service of notices pertaining to the instant application. A11 the acts, actions

and inactions of the respondent authorities are amenable of

:r-

L

-IrdflEi
I
I

i"t

,' l:::

this Tribr-rnal.

''': ,: )
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3. FACTS IN BRIEF :

(i) That adjacent to the house of the applicants the private respondent no.

7, Amiya Sales and Industries running unit and engaged in the process of iron

moulding and respondent no. 8 being Shivangana Steels are the manufacturer

of steels and seller of iron and steel items and the respondent no. 9, G.L. Shaw

is the manufacturer of chain and other units which all along caused severe

noise pollution from early morning 5 a"m till late night at 10 a.m.

(ii) That being a manufacturing units all the aforesaid private respondents

are causing severe noise poilution for the entire day save and except the night

time. That even on many occasions the respondent no. 9 carries out loading

and unioading of iron chains upon causing tremendous noise.

(iii) That due to continuous noise occurring the applicants are unable to

live peacefully and unable to stay. It is unfortunate to state that recently

senior citizens of the family of the applicants are suffering from hearing

problems due to irrational noise. The applicants states that there is a newborn

baby about 4 moths old in the family who had to be shifted to a different

place due to such tremendous noise and air pollution.

(i") That moreover the units are engaged in manufacturing o{ iron and

steel items and iron moulding also causes serious air pollution and most of

the times the applicants are constrained to keep their windows closed to

€a

avoid the obnoxious and pungent smell emanating from

t1'-.;r a.'

*i*
x
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(") That on earlier occasion a compliant was lodged by the applicants and

pursuant to the said complaint a proceedings was held by the West Bengal

Pollution Control Board on 24.1L.2A22 against the respondent no. 8, when the

appiicant no. 1 appeared on behalf of the complainants. That after hearing all

the parties the said respondent no. 8 vide Memo dated A2.72.2A22 was

directed to take adequate noise control measures by installing acoustic

insulation panels, use of rubber pads, shifting of noise producing equipments

etc, so that the people living in the neighbourhood may not suffer due to it's

activities in any way whatsoever. But it is unfortunate that inspite of such

direction no effective steps were taken by the said respondent no. 8 and

officer-in-charge, Narkeldanga Police Station also failed to keep vigil over the

situation.

Copir of the said N,[c.mo clatccl 02.12"2022 is annexerl hereto and marked

r,t ith the letter 'A' to this application.

("i) The applicants state that the sound coming from the units of the

respondents is very much unbearable for w'hich the mental peace at home is

shaken. The applicants are not in a position to stay at home peacefullv and the

applicants are facing extreme hazarrl and inconvenience cause bv the said

chronic noise. It is neediess to mention here that the complainants are

suffering since last fer,v years and stay at their home becoming unbear:able and

tremendor-rsly hampered for which the applicants are suffering health

:;.. 
.

,::',:

problem like hearing discomfort and headache.

""-" i
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{vi{ The applicarrts state that ma*sivelexcessive n*lse was under the conkol

of the respondents and of such a nature as tr: unreasonably inter{eres with the

peace, com-tcrt of the applicants which they has to bear for 18 hours in a day.

As such having found. no other altemative the applicants were constrained to

submit complaint before the respondent auth*rities being the respondent nos.

1 to 6 hereinabove vide ccmplaint dated 2132"2*24 inter-alia stating therein

all the facts.

Copy cf the said r:omplaint dated 21.12.2024 is annexed hereto and

rnarked with the letter'B' t* this application.

{viii} It is a fact that in residential area where people are residing wit}'r family

these units are caring crn without following the mir,1mr.:m environmental

norms. Units are functicning grossly violating the laws ol the land and rnsst

of the units are not having the requisite permissiorx lrom the deparlment and

the statutory authorities. That at some paint af time at about 5 am heavy

chains of steel are {allen Lry the units at the outside which cau*es huge noise

for which the old aged persons are suffering from different health issues.

Copy of scme phctograpls are annexed heretc and marked r*,.ith the

letter'C' t0 this applicaticn"

(ixi That despite passing the earlier order and directions passed by the

West Bengal poiiutlon cc,ntr*l baard the respondiag did not *beys sucl'r

direction and did not follow *rch *rd.er and according to their whims

continrred rnanufacturir"rg unit by :n,ay

become more aggressive than before.

of making noise as

*b-fi-

;..,{'r

r l _t:.



(*) The applicant has made out a strong prima facie case for intervention

of this Hon'ble Tribunal and the private respondents are running the units

upon making extreme noise and pollution in the air on a day to day basis by

the private respondents which the statutory authorities have failed to take

cognizance of the issue.

("i) The balance of convenience is in favour of passing of orders as prayed

for hereinbelow by the applicants including passing of interim order for

immediate redressal of the grievance of the applicants.

(xii) The applicants have no other adequate andlar alternative andlor

efficacious remedy and the reliefs sought for hereiru if granted, would be full,

adequate and proper.

(xiii) Unless orders as praved for herein are passed, the applicants r,r,ill

suffer irreparable loss and injury.

(xiv) This application is made bonafide and for the ends of justice.

4. GROUNDS:

I. For that being a manufactr"rring r-rnits all the private respondents

are causing severe noise poilr-rtion for the entir:e day save and

except the night time and even on many occasions

no. 9 carries out loading and unloading of

-kffi'
':rlt c, ti4-t*

I.

r?

causing tremendous noise.
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II. For that due to continuous noise occurring the applicants are

unable to live peacefully and unable to stay and recently senior

citizens of the family of the applicants are suffering from hearing

problems due to irrational noise as well as a newborn baby about

4 moths old in the family who had to be shifted to a different

place due to such tremendous noise and air pollution.

iil. For that the units are engaged in manufacturing of iron and steel

items and iron moulding also causes serious air pollution and

rnost of the times the applicants are constrained to keep their

windows closed to avoid the obnoxious and pungent smell

emanating from the units.

T\/1V For tl-rat a proceeelings r,vas i-reld b,v the West Bengal Pollution

Control Board on 24"77.2022 against the respondent no. I anci

alter hearing all the parties the said respondent no. 8 vide Memo

dated 02.72.2022 was directed to take adequate noise control

measures b,v installing acoustic ii'rsulatiitn panels, use of rubber

pads, shifting of noise producing eqtripments etc, so that the

peopie living in the neighboLrrhood may not snffer due to it's

activities in any r.r,ay r,t hatsoever.

V. For that the sound coming from the units of the respondents is

very much unbearable and the appiicants are

#

-Ja'
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stay at home peacefully for r,vhich they are facing extreme hazard

and inconvenience cause by the said chronic noise.

\,/Tv a. For that having found no other alternative the applicants were

constrained to submit complaint before the respondent

authorities being the respondent nos. 1 to 6 hereinabove vide

complaint dated 21.1,2.2024 inter-alia stating therein al1the facts.

VII. For that inspite of receiving the complaint lodged by the

applicants the respondent authorities remained silent over the

matter inspite of the fact that in residential area where people are

residing with family these units are caring on without following

the minimum environmental norms and units are functioning

grossly violating the laws of the land and most of the units are not

having the requisite permissions from the departrnent and the

statutory authorities.

VIII. Fclr that despite passing the earlier order and directions passed by

the West Bengal pollution control boarcl the responding did not

t-bcys suctr directiorr and did not follow such ordcr and according

to their rvhlms continlred rnannfactur:ing r-rnit by rt;ry of making

noise as usual and have become more aggressive than before.

5. LIMITATION :

The app licants declare that the cause of action in

#
t,

accrues and continues from day to day. Such cause of

,!...,,
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day to day basis and as such the question of applicability of the limitation

prescribed in Section 1a(3) of the National Green Tribunal Act, 2010 does not

arise.

6. INTERIM PRAYER:

Pending final disposal of the application the applicant seeks insurance

of the following interim orders :

a) An interim order of injunction directing the respondents and/or their

servants and/or their employees andlor their agents to take necessary

steps against the units run by the private respondent nos. 7, 8, 9 at

237A and 237lAl1B, Satin Sen Sarani, P.O- Kankurgachi, P.S-

Narkeldanga, Kolkata- 700A54, by taking adequate noise control

measures like installation of acoustic insulation paneis, use of rubber

pads, shifting of noise producing equipments etc, so that sound does

not travel outside the respondents' unit beyond permissible limits.

b) Ad-interim order in terms of prayer (a) as above

7. PRAYER :

In view of the facts mentioned in paragraph 3 & 4 aborre the applicant

prays for the following reliefs :

a) Mandatory order commanding the respondents each one them,

,J..:1- ,

''-!?

their men, agents, assigns, subordinates to

t:

,i;'rt r,'.

9
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against the units run by the private respondent nos. 7,8,9 at 237A

and 237lAl1B, Satin Sen Sarani, P.O- Kankurgachi, P.S-

Narkeldanga, Kolkata- 70A054, by taking adequate noise control

measures like installation of acoustic insulation panels, use of

rubber pads, shifting of noise producing equipments etc, so that

sound does not travei outside the respondents' unit beyond

permissible limits.

b) An order directing the respondents to maintain environmental

norms strictly and take all necessary measures so that the people

living in the neighbourhood may not suffer due to it's activities in

any way whatsoever.

An order directing the Cfficer-in-Charge of Narkeldanga Police

tion to take necessary steps against the private respondents.

t6

other order and/or orders, direction and/or directions as this

'ble Tribunal may deem fit and proper.

e) Cost and/or incidental to the instant application.

hJ^" c--Ad--

Q-"u^*;hJ

.-K>^- I["
V

8*'.r-" -F1t 
i. -St1*qaY lzotu
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I

VERIFlCATION

I, Parijat Mullick, son of Pradip Mullick, the applicant no. 1 above-named, do

hereby verify and declare that the statements made in paragraphs are true

and correct to the best ar.d information and I believe that

nothing material

Verified

Prepared by me

Advocate

from

on 2025.

Solernnly
Declared

J

DEPOI{E}JT

Affirrned and
bcfofe me

,[,,\i' ,t:

*L{t*--ff*-^J^

A*.L- $rt. p /g0e v fzo,,
2\.sz.zdas* tt) uo*r**u?/se cPc

#^;Tt"
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Sxaitr*, @n*#*s###,ia
H*iery-S*vt. c{ Bff.B:"

BcFd, Fs*. #dF d A#Bz
Citv frir# ea+st. fl@tffib
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h,"i*mc Nn.

}IIESTBEF.GAT, FOLLT]?IS]E C*}ffilft*LB*ARB { r{S*p*n*mmr ef Eayirsnuacnr, C;;;*** of l**er B*rg*I}
8* Flo*c 16{/r, MYY* ffi trH._dffi

webeirs: w*rw"Y&Fcb.gqv.ie iel $*_ tfi:ff:E*fuqZ
SL,VF.E_:S2I/S41I0 *_mail: nerrvbpcb-.wb@bargta"gov,in

traird: _3S32

FIIFLIC CEIEVEI{f;E CELL

{sJ

Fate:24- r 1-lill-?

c*rnplainant sr*miued.ftq they ar* sr,rffgring [rEeffldsEsty &sm acise ari*iag dlre to msrelcutring, werding s&" *ctiviti***u*J nn, b,y the rerp*nd*nt unit.
L:*nsidering the Pverall '*Eelrerjc md tlre sr*mis*i*ns *f the c*mplaiuxnq $.e *&derstsrd tl*xthe resp*nd*nt *i: yil' "*r a***q;rud t* *hkin **d, *o o**€ cf rhe srar* Boad ns"Eaginrerins md frl"S:" ;#ro* n,see*, rroirh*ut any heat b*€rrrrear / mxar srrfa*efinishrrg r:pemrious i paiatingr;;Hr *g* *wiri*u*-ili,i*rri*r ,-r.g;#*o.f qfl*pf*. srs,hewever' direstss&'s*;*rs;o"g;J 

*o u*sl;-;;ffi** *Iy n* **J from noi*e bytaking adquam uais* *ontit **t; r&ieh *ur in*rrrai but nat limired ro, maesures likeinsrallatisn of a**usrie l*ura*'*r frlek,.;;i*;-r*a *h*hing *f aoisc rrodrmixg*q*r.parart's etc'' so that **rsld ci* n*t &'av*I outsid* the r*spoade*t r,*it b*yrrtd th*p*rmissibi* linxit h'Ltnuractrnriqg/repairitrg ***ritiu" JIi E$t u*dcr aay eimrmsane*e beundertnkes eirherirr the otr)en or i"itL*:*ipar roadway.
we make it *lear &at &e respondemt ffiit Safi saintain envirc*m*uai r*ms ski*.tly erd tak+f*trftrffiffi;ilffi# d; riu,,e ffi;.6h*r:eood mey aot *&r duc t* irs

ItE{ l{_}Rl"} oI tr}R.OCEEl}r}; f-:s

s;-ffiftffi eppeerd on hclrstrf *f &e *cmplaixaurs, Fi€h*dy wp*ar€d

ffit,,:i&Hiffitr* *n en6inmius and fahri**ioa urit attegdry cawins eoise psrrrrtion

ffitrmHffiffi lvlunicipei csrpsr&*r, mv be M isfs'e*d sf &is order passed

{s}
i:*riiat 5'{rrilick & *ihers

S"hio..alg;ui;rrYljS

'Iinrt:;
i I rStl Ah4.

Fhool
$tasls
Jeisu&l

Th* f)fficer in charge' Narkelda*ga Police strtiorl is r-rquesteil to oyerses tlre c*mprian+e *f:Hfrftr*;rili:J: an.v vial*riur"r tl,i* arerer. i-1- illu-r*i, to rak* ne*ftssary a*iori in
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'1-a-

sdr- $dl-
i Br. f" Chakrab*rtry ) t B" eAqit*nder )

Sr. $*ientist & Inehargs, F.ff. Ceil Envircr:m*nhl E*ginccr

sd/-
t A. Sfsllffiei )

Seni*rtaw Ofiieer

Lat*r at abaut ?.$0 PM Mr" Saudip Miks, epeffird en beh*lf sf It#* Shiv*rq*na St*sl$ sad
euhrdtted a copy of mde lisffi*e offfre K*tk*ta U*:aicipal Carp*rati,o,r far the lmr Z0??+S?3
frr the trade of "F*ct*ry rf Fo*d & Nca F**d ltems.-e*bh'Truy, sfgel ge;k, GffiBa $t*el
Furoittre"" He submittd that &ef arc angagr.d in a€iffi€rie& md fahrieatisn ertirrities hut
with$t any heat treaeer*tlsurrass fi nishms/pailrting *"tirr*iml

Th* ci.ontents 0f th* Recr:rr.-lrlf pracer'dingli lr?s rtad r.net anci explal'pel hcftrre hjln.

sdi-

{ Ik"f. Chakrabo:ty i
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Date: 21.12.2424

To

The Principal Secretary,

Environment Department,

Government of West Bengal,

Prani Sampad Bhawan, LB-II, Sector-III,

Salt lake City, Kolkata: 7O0106.

Sub: Complaint regarding severe noise pollution

and air pollution created by Shivangarla Steels,

manufacturer and seller of iron and steel items,

Amiya Sales and Industries, engaged in the process

of iron moulding, G.L.Shaw manufacturer of chain.

Sir,

I, the undersigned most humbly take this opportunity to inform you the foliowing

facts and circumstances for your kind knowledge, intervention and taking necessary

action in the matter.

I along with my family members are residing at 237 lA, Satin Sen Sarani, Kolkata:

7OOO54, along with senior citizens as well since a iong span of time.

Just adjacent to our house there some units and industries namely Shivangana

Steels, manufacturer and seller of iron and steel items, Amiya Sales and Industries,

engaged in the process of iron moulding, G. L. Shaw manufacturer of chain and some

other units as well which are causing severe noise pollution from early morning 5a'm

till late night at lop.m. That G.L.Shaw continues loading and unloading of iron

chains which callses tremendous noise.

Due to the continuous noise occurring we are unable to live peacefuily and also

unable to sleep and recently the senior citizens in our family are also suffering from

hearing problems due to the irritational noise. There is a new born baby about 4

(four) months old in our family who had to be shifted to a different place due to such

tremendous noise and air pollution. Moreover the units engaged in manufacturing

of iron and steel items and iron moulding also causes serious air pollution and most

2o
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of the times we have to keep our windows closed to avoid the obnoxious and pungent

smel1 emanating from the units.

From early morning the units start functioning and commercia,l vehicles come and

load materials and the same cause disturbance in the locality'

It is also a fact that in a residential area where people are residing with family these

units are carrying on without even following the minimum environment norms' The

units are functioning grossly violating the laws of the land and most of the units are

not having the requisite permissions from the department and the statutory

authorities.

I have also taken some videos which will prove the quantum of sound pollution I and

my family members have to bear the entire day. if permitted I \Mill produce some

videos as and when required.

In these circumstances I humbly request you to kindly look into the matter on an

urgent basis and take necessarjr action against the units violating the environmental

norms and causing severe noise pollution and air pollution so that we can live

peacefully in a healthy environment for which I shall remain ever grateful to you'

Yours SincerelY
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Address: 237 lA, Satin Sen Sarani,

Kolkata:7OOO54 &,237A118 Satin Sen Sarani

(Manicktala Main Road) KOLKATA - 700054

(M):9836848333

Thanking You,
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Date: 2L.12.2024
To
The Chief Secretar5r,
Government of West Bengal,
"Nabanna", 325, Sarat Chatterjee Road,
Howrah- 711702.

Sub: Complaint regarding severe noise pollution

and air pollution created by Shivangana Steels,

manufacturer and seller of iron and steel items,

Amiya Sales and Industries, engaged in the process

of iron mouiding, G.L.Shaw manufacturer of chain.

Sir,

I, the undersigned most humbly take this opportunity to inform you the following

facts and circumstalces for your kind knowledge, intervention and taking necessary

action in the matter.

I along with my family members are residing at 237 lA, Satin Sen Sarani, Kolkata:

7OOO54, along with senior citizens as well since a long span of time.

Just adjacent to our house there some units and industries namely Shivangana

Steels, malufacturer and seller of iron and steel items, Amiya Sales and Industries,

engaged in the process of iron moulding, G. L. Shaw manufacturer of chain and some

other units as well which are causing severe noise poilution from early morning 5a.m

till late night at 10p.m. That G.L.Shaw continues loading and unloading of iron

chains which causes tremendous noise.

Due to the continuous noise occurring we are unable to live peacefully and also

unable to sleep and recenfly the senior citizens in our family are also suffering from

hearing problems due to the irritational noise. There is a new born baby about 4

(four) months oid in our family who had to be shifted to a different place due to such

tremendous noise and air pollution. Moreover the units engaged in manufacturing

of iron and steel items and iron moulding also causes serious air pollution and most

of the times we have to keep our windows closed to avoid the obnoxious and pungent

smeil emanating from the units.
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From early morning the units start functioning and commercial vehicles come and

load materials and the same cause disturbance in the locality.

It is also a fact that in a residential area where people are residing with family these

units are carrying on without even following the minimum environment norms. The

units are functioning grossly violating the laws of the land and most of the units are

not having the requisite permissions from the department and the statutory

authorities.

I have also taken some videos which will prove the quantum of sound pollution I and

my family members have to bear the entire day. If permitted I will produce some

videos as and when required.

In these circumstances I humbly request you to kindly look into the matter on an

urgent basis and take necessarJr action against the units violating the environmental

norms and causing severe noise pollution and air pollution so that we can live

peacefully in a healthy environment for which I shal1 remain ever grateful to you.
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Address: 237 lA, Satin Sen Sarani, Kolkata-
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Date:21.L2.2O24
To
The Chairman,
West Bengal Pollution Control Board,
Paribesh Bhawan,
10A, Block-LA, Sector-ill, Salt Lake City,
Kolkata:7O0106.

Sub: Complaint regarding severe noise pollution

and air pollution created by Shivangana Steels,

manufacturer and seller of iron and steel items,

Amiya Sales and Industries, engaged in the process

of iron moulding, G.L.Shaw manufacturer of chain.

Sir,

I, the undersigned most humbly take this opportunity to inform you the foliowing

facts and circumstances for your kind knowledge, intervention and taking necessary

action in the matter.

I along with my family members are residing at 237 lA, Satin Sen Sarani, Kolkata:

700054, along with senior citizens as well since a long span of time.

Just adjacent to our house there some units and industries namely Shivangarra

Steels, manufacturer and seller of iron and steel items, Amiya Sales and Industries,

engaged in the process of iron moulding, G. L. Shaw manufacturer of chain and some

other units as well which are causing severe noise poilution from early morning 5a.m

till late night at lop.m. That G.L.Shaw continues loading and unloading of iron

chains which causes tremendous noise.

Due to the continuous noise occurring we a-re unable to live peacefully ald also

unable to sleep and recenfly the senior citizens in our family are also suffering from

hearing problems due to the irritational noise. There is a new born baby about 4

(four) months old in our family who had to be shifted to a different place due to such

tremendous noise and air pollution. Moreover the units engaged in manufacturing

of iron and steel items and iron moulding also causes serious air pollution and most

of the times we have to keep our windows closed to avoid the obnoxious and pungent

smell emanating from the units.
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From early morning the units start functioning and commercial vehicles come and

load materials and the same cause disturbance in the locality.

It is also a fact that in a residential area where people are residing with family these

units are carrying on without even following the minimum environment norms. The

units are functioning grossly violating the laws of the land and most of the units are

not having the requisite permissions from the department and the statutory

authorities.

I have also taken some videos which will prove ttre quantum of sound pollution I and

my family members have to bear the entire day. If permitted I will produce some

videos as and when required.

In these circumstances I humbly request you to kindly look into the matter on an

urgent basis and take necessar5r action against the units violating the environmental

norms and causing severe noise pollution and air pollution so that we can live

peacefully in a heatthy environment for which I shall remain ever grateful to you.

Thanking You,
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Address: 237 lA, Satin Sen Sarani, Kolkata:

700054 e,237Al18 Satin Sen Sarani (Manicktala

Main Road) KOLKATA - 7OOA54

(M):9836848333
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Date: 21.I2.2024
To
The Member Secretar5r,
West Bengal Pollution Control Board,
Paribesh Bhawan,
10A, Block-LA, Sector-Iil, Salt Lake City,
Kolkata: 70O106.

Sub: Complaint regarding severe noise pollution

and air pollution created by Shivangana Steeis,

manufacturer and seller of iron and steel items,

Amiya Sales and Industries, engaged in the process

of iron moulding, G.L.Shaw manufacturer of chain.

Sir,

I, the undersigned most humbly take this opportunity to inform you the following

facts and circumstances for your kind knowledge, intervention and taking necessary

action in the matter.

Just adjacent to our house there some units and industries namely Shivangana

Steels, manuf,acturer and seller of iron and steel items, Amiya Sales and Industries,

engaged in the process of iron moulding, G. L. Shaw manufacturer of chain and some

other units as well which are causing severe noise poilution from early morning Sa.m

till late night at 10p.m. That G.L.Shaw continues loading and unloading of iron

chains which causes tremendous noise.

Due to the continuotls noise occurring we are unable to live peacefully and also

unable to sleep and recenfly the senior citizens in our family are also suffering from

hearing problems due to the irritational noise. There is a new born baby about 4

(four) months old in our family who had to be shifted to a different place due to such

tremendous noise and air pollution. Moreover the units engaged in manufacturing

of iron and steel items and iron moulding also causes serious air pollution and most

of the times we have to keep our windows closed to avoid the obnoxious and pungent

smell emanating from the units.

I along with my famrly members are residing at 2371A, Satin Sen Sarani, Kolkata:

7OOO54, along with senior citizens as well since a long span of time.
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From early morning the units start functioning and commercial vehicles come and

load materials and the same cause disturbance in the locality'

it is also a fact that in a residenti al areawhere people are residing with family these

units are carrying on without even following the minimum environment norms' The

units are functioning grossly violating the laws of the land and most of the units are

nothavingtherequisitepermissionsfromthedepartmentandthestatutory
authorities.

I have also taken some videos which will prove the quantum of sound pollution I and

myfamilymembershavetobeartheentireday.IfpermittedlwillproduceSome
videos as and when required'

Inthesecircumstanceslhumblyrequestyoutokindlylookintothematterorran
urgent basis and take necessa{r action against the units violating the environmental

normsandcausingseverenoisepollutionandairpollutionsothatwecanlive
peacefully in a healthy environment for which I shall remain ever grateful to you'

SincerelY
Thanking You,
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Address: 237 lA, Satin Sen Sarani' Kolkata:

700054 e,2g7Al1B Satin Sen Sarani (Manicktala

Main Road) KOLKATA - 700054

$):9836848333
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Date: 21.12.2024

To
The Commissioner of Police,
Kolkata Police,
18, LaJbazaar Street,
Kolkata: TOOOO 1.

Sub: Complaint regarding severe noise pollution

and air pollution created by Shivangana Steels,

manufacturer and seller of iron and steel items,

Amiya Sales and Industries, engaged in the process

of iron moulding, G.L.Shaw manufacturer of chain.

Sir,

I, the undersigned most humbly take this opportunity to inform you the following

facts and circumstances for your kind knowledge, intervention and taking necessar5r

action in the matter.

I along with my family members are residing at 237 lA, Satin Sen Sarani, Koikata:

7OOO54, along with senior citizens as well since a long span of time.

Just adjacent to our house there some units and industries namely Shivangana

Steels, manufacturer ald seller of iron and steel items, Amiya Sales and Industries,

engaged in the process of iron moulding, G. L. Shaw manufacturer of chain and some

other units as well which are causing severe noise poliution from early morning 5a.m

till late night at lop.m. That G.L.Shaw continues loading and unloading of iron

chains which causes tremendous noise.

Due to the continuous noise occurring we are unable to live peacefuliy and also

unable to sleep and recenfly the senior citizens in our family are also suffering from

hearing problems due to the irritational noise. There is a new born baby about 4

(four) months old in our family who had to be shifted to a different place due to such

tremendous noise and air pollution. Moreover the units engaged in manufacturing

of iron and steel items and iron mouiding also causes serious air poliution and most

of the times we have to keep our windows closed to avoid the obnoxious and pungent

smell emanating from the units.
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From early morning the units start functioning and commercial vehicles come and

load materials and the same cause disturbance in the locality.

It is also a fact that in a residential area where people are residing with family these

units are carrying on without even following the minimum environment norms. The

units are functioning grossly violating the laws of the land and most of the units are

not having the requisite permissions from the department and the statutory

authorities.

I have also taken sorne videos which will prove the quantum of sound pollution I and

my family members have to bear the entire day. If permitted I will produce some

videos as and when required.

In these circumstances I humbly request you to kindly look into the matter on an

urgent basis and take necessary action against the units violating the environmental

norms and causing severe noise pollution and air pollution so that we can iive

peacefully in a healthy environment for which I shall remain ever grateful to you.

!,1**."tl,,l'

/\ Yours Sincerely

1*/6*illa,
Thanking You,

9-\

&rAB ^iln
\,\..1h&

Address: 237 lA, Satin Sen Sarani, Kolkata:

700054 &,237Al18 Satin Sen Sarani (Manicktala

Main Road) KOLKATA - 70OO54

(M):9836848333
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Tariff Article Type Delivery
Location

lnland Speed
Post

Delivery Gonfirmed
On

Barabazar H 24112t2024 700001 17 "7O

O 19;51:04

Event Details For : EW{319290281N

Current Status : ltem Delivered(Addressee)

Date Time Office

27112/2:A24 15:25".O4 KOLKATA GPO

27112DA24 10:04:49 KOLKATA GPO

27t12t2124 08:15:05 KOLKATA GPO

27t12t2}24 05:41:38 Kolkata RIvIS Mails TMO

2711212A24 ' 05:01:29 Kolkata RMS MailsTMO

26t1A2A24 18:15:50 KOLAP TI\IO

26t1A2A24 16:57:44 KOLAP TMO

26fi22}24 15:36:22 Kolkata NSH

2611212024 14:42:11 Kolkata NSH

26\1A2A24 11:43:47 Kolkata NSH

25112t2O24 A234:2O KOLAP TMO

25t12t2024 00:40:28 KOLAP TMO

24112t2A24 20:48:13 Barabazar H O

24t12t2}24 2O:28:2O Barabazar H O

24fi22024 19:51:04 Barabazar H O

KOLKATA GPO 2711212A24 15:25:04

Event

Item Delivered(Addressee)

Out for Delivery
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Date:2I.I2.2O24

To
The Officer-in- Charge,
Narkeldanga Police Station,
6l I, Dr. M. N. Chatterjee Sarani,
Kolkata: 700009.

Sub: Complaint regarding severe noise pollution

and air pollution created by Shivangana Steels,

manufacturer and seller of iron and steel items,

Amiya Sales and Industries, engaged in the process

of iron moulding, G.L.Shaw manufacturer of chain.

Sir,

I, the undersigned most humbly take this opportunity to inform you the following

facts and circumstances for your kind knowledge, intervention and taking necessary

action in the matter.

I along with my family members are residing at 237 lA, Satin Sen Sarani, Kolkata:

7OOO54, along with senior citizens as well since a long span of time.

Just adjacent to our house there some units and industries namely Shivangana

Steels, manufacturer and seller of iron and steel items, Amiya Sales and Industries,

engaged in the process of iron moulding, G. L. Shaw manufacturer of chain and some

other units as well which are causing severe noise pollution from early morning Sa.m

till late night at lop.m. That G.L.Shaw continues loading and unloading of iron

chains which causes tremendous noise.

Due to the continuous noise occurring we are unable to live peacefully and also

unable to sleep and recently the senior citizens in our family are also suffering from

hearing problems due to the irritational noise. There is a new born baby about 4

(four) months old in our family who had to be shifted to a different place due to such

tremendous noise and air pollution. Moreover the units engaged in manufacturing

of iron and steel items and iron moulding also causes serious air pollution and most

of the times we have to keep our windows closed to avoid the obnoxious and pungent

smell emanating from the units.
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From early morning the units start functioning and commercial vehicles come and

load materials and the same cause disturbance in the loca1ity.

It is also a fact that in a residential area where people are residing with family these

units are carrytng on without even following the minimum environment norms. The

units are functioning grossly violating the laws of the land and most of the units are

not having the requisite permissions from the department and the statutory

authorities.

I have also taken some videos which will prove the quantum of sound pollution I and

my family members have to bear the entire day. If permitted I will produce some

videos as and when required.

In these circumstances I humbly request you to kindly look into the matter on an

urgent basis and take necessarJr action against the units violating the environmental

norms and causing severe noise pollution and air pollution so that we can live

peacefully in a healthy environment for which I shall remain ever grateful to you.

Thalking You,

"t\

I

bNbahh;

Address: 237 /A, Satin Sen Sarani, Kolkata:

7OOO54 &,237A/18 Satin Sen Sarani (Manicktala

Main Road) KOLKATA - 700054

(M):983684833s
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Track Consignment

" lndicates a required field

* Consignment Number

EW1319290141N

Quick help

€

Booked At Booked On Destination
Pincode

Barabazar H 241122024 700009 17.70 lnland Speed
O 19:51:04 Post

Event Details For : EW1319290141N

Current Status : ltem Delivered(Addressee)

Date Time Office

27t12t2()24 15:56:49 Raja Ram Mohan SaraniSO

2711212024 1O-.20:25 Raja Ram Mohan SaraniSO

27fi22024 07:26:26 Raja Ram Mohan SaraniSO

271122024 06:29:38 KOLAP TMO

2611A2024 2O:57'.OB KOLAP TMO

2611212024 17:43:47 Kolkata NSH

26t12t2024 17 12.26 Kolkata NSH

26fi22)24 fi:43:47 Kolkata NSH

251122024 A2'.34:2O KOLAP TMO

25fi22024 00:40:28 KOLAP TMO

24fi22124 20:48"13 Barabazar H O

24t1212O24 2O,28:20 Barabazar H O

24fi212024 19:51:04 Barabazar H O

Home

About Us

https:l/www.indiapost.gov.inlJayouts/l5iDoP.Portal.Tracking/Trackconsignment-aspx

Tariff Article Type Delivery Location Delivery
Confirmed On

Raja Ram Mohan
Sarani SO

2711212A2415:56:49

Event

Item Delivered(Addressee)

Out for Delivery

Item Received

Item Dispatched

Item Received

Item Dispatched

Item Bagged

Item Received

Item Dispatched

Item Received

Item Dispatched

Item Bagged

Item Booked

TO

E t I N

DATE PIN

WEIGHT SENDER

CHARGE Rs.
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Kf'IOWALL MEN bY

thet lrlve do hereby in my f +ur ngfis and my / {orr bghelf conslltuta snd sppolnt $d

*K+.l g-."r.* f&4,^,0* d4- gl*-C- -.he -
trus and lawful Pleader i Advocata Io Atlameyr ta

Oefendant-AP-p3ffi-
Ts$Gnffinf

aPpsfif end aet for me.I us ln lhe.

m*tter noted abovs to lfia suit nrittsn Stet*mant, eonduct euit, appul fiorn odglnal

suit rrder ete. snd for lh*t puro+E to do all ac$ *nd ,things, urhelsoavsr ln that
csnflEction including campromise of tha sbavs matter dlrposlng ln or wltMrewlnE

mqney frcm lilling or taking rul of spgsar, document and Fayrnant rder torn Court

r*ffering matters in disputo between the partlus here lo arbltrstlsn, wlthdrawlnE the sbovt
matte**ith libarty tltla freshsuit, sending prope*les ralaa*sd fiomnttschmsntfrlllngtxecutlon
ar Misaeltsnacus Easss and oth*r patllionc, b{rdlng al execution sala, obtalnlng peyment from

us our eourt. Wthdrawing curtody and olhtr fare and dning on rry I our behalf suoh othcr acts

in the above mattsrs as ars fiacBEsE y and proper

llV1fu herebyagr*eing.to.ratifyandcanlirrr allastssodone bythe saldAdvoeate orAltornayt ae

my / our own acts snd as it dona by

me / us to all lgtents and purposes.
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BEFORE THE NA.TIONAL GREEN
TRIBUNAL

EASTERN ZONAL BENCH, KOLKATA,
WEST BENGAL

O.A. No. af 2025lEZ

In the matter of :

Parijat Mullick & Ors.
......Applicants

-Versus-

The State of West Bengal & Ors.
. . ..Respondents.

ORIGINAL APPLICA'{IAN

Krishnendu Bera,
Advocate, High Court, Caicutta.

98044705e5 (\4)
Emai 1 : krishnenduberaSTsrgmail.com


